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this department work, to have proper
distnbutfbn 6 drugs so that there are
ne complaints.

THE MINISTER OF EDUCATION,
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
The observation of the hon. Member is
noted.

SHR] K. LAKKAPPA: No observa-
tion. 1 have given a suggestion

SHRI B. SHANKARANAND: [ can
again put it: that the suggestion of the
hon. Member is noted... (Interrup-
tions).

MR. SPEAKER : Next question,
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): No
person hag died in the strike-bound
hospitals in Delhi for not getting pro-
per treatment. 8524 patientg were
discharged from these hospitals dur-
ing the strike period from 5th July,
1980 to 27th July, 1980, making an
average of 371 persong per day, as
against an gverage of 650 persong dis-
charged per day in July 1978 and 659
rersong per gay in July, 1979.
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“The present strike of 1400 junior
doctors in Delhj reportedly caused
the death of over 30 patients. It
may not be easy to establish the
veracity of the report but there is
no denying the fact that the gtrike
has put thousands of patients and

other public jn great inconveni-
ence.”
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SHRI NIHAR RANJAN LASKAR:
The question does not flow from the
main question. We know that the
doctors are on strike since 5th July
1980. In the meantime our Minister
hag also assured them that if they
withdrew their strike, he is ready to
talk to them and solve the problem.
In the meantime gome of the doctors
had met, our officials in the Ministry
and also the Secretary to the Prime
Minister. We are fully seized of the
situation ang I phope within a ghort
period things will be solved.
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THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHR1 B. SHANKARA-
NAND): Though thig question does
not directly flow from the main ques-
tion, I wil] not be too technical and
reject this question because the gov-
ernment ig very much concerned with
the situation arising out of the strike.
The hon, Member who has put the
question, he himself knows and he
accompanied the representatives of
the junior goctors for discussion with
me; 1 spent a couple of hourg with
him. May I tell the House that the
hon. Member himself wag convinced
about the stand the government was
taking in front of the representatives
of the junior doctors...

SHRI MOOL CHAND DAGA: Ny,
no. ... (Interruptions). They have
submitteq a memorandum making
certain demands,

SHRI B. SHANKARANAND: I am
glaq that the hon. Member took
interest in the affairg of the hospitals
and the problemg of the doctors. I am
happy he is still taking interest in the
strike-situation. But may I -tell the
House who are these junior doctors?
These junior doctors, so-called, who
are on gtrike also jnclude students
who are yet to become MBBS doctors.

SHR;] BHAGWAT JHA AZAD: Sp
what?

SHRI B, SHANKARANAND: They
cannot be called doctors; they cannot
claim the benefit; of the doctors.

SHRI BHAGWAT JHA AZAD:
Who are junior doctors?

SHRI B. SHANKARANAND: Mr.
Jha, listen to me,

SHRI BHAGWAT JHA AZAD: Mr.

Minister, do not show your temper; I
mow you better.

(Interruptions)
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SHRI BHAGWAT JHA AZAD: Mr.
Speaker, we know what he isg doing
with the junior doctors. I am keeping
myself silent.

MR. SPEAKER: Do not be angry.
(Interruptions)

SHRI BHAGWAT JHA AZAD: 1
have known thingg very well. I am
keeping myself silent in the House.
He need not teach me.

MR. SPEAKER: Do not get angry.

SHR1 B. SHANKARANAND: The
hon. Member claims to be more
experienced., I have nothing to say.

SHR!I BHAGWAT JHA AZAD: Yes,
1 am, in any respect, compared to you.

SHR] B. SHANKARANAND: There
is a Chinese gsaying, may I tell the
House? ‘A big man never says he is
big. A small man never sayg he is
small’

(Interruptions)

MR. SPEAKER: Please complete
the answer.

SHR1 B. SHANKARANAND:
Junior doctorg are there. They are
there as students. Therefore, they
are for training. They are there to
shape their future for better pros-
pects. The Government during their
training period takeg service from
them and they are paid for that.

There are two broad categories of
the demandg of the junior doctors.
One is regarding their service condi-
tions when they are working in the
hospital as Resident Doctors. Second-
ly, they want t5 have equa] rights as
Government servants regarding their
pay and their promotions in future.
As far ag @Government is concerned,
we are bound to create good conditiong
for these doctors when they are
working in the hospital, We take
such responsibility although we are
giving training to them. For this,
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Government ig fully sympathetic. We
are willing to qo anything to alleviate
their problemg as far as these things
are concerned. Their problems which
they say are—after six months if
they are thrown out, they have no
employment guarantee; If they are
employed, they must have promotions,
double increments ang al] sorts of
service conditions. There ig a system
of recruitment of Government ser-
vants through the Union Public Ser-
vice Commission. If these doctors
are recruited through the U.P.S.C,
naturally they are governed by the
Government rules ang regulations.
For this Government is not willing to
do anything further. Since 1974
when thig Resident Doctors Scheme
came into forcg, the House may kind.
ly know that they are on contractual
basis. They are not Government
servants and if there is any breach of
contract, Government ig willing to
look into it. To-day I am willing to
say that I am willing to give all the
facilitieg that are conceded to the
Resident Doctors of AIIMS. At that
time when these Resid®nt Doctors
had given me notice, I said I was
willing to give them the same facili-
ties as I had extended to the Resident
Doctors of the Al] India Institute of
Medical Sciences. 1 requesteq the
doctors when they were on strike.
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SHRI NIHAR RANJAN LASKAR:
I have ful] statistics with me, Death
of indoor patients admitted in
hospitalg in a serioug condition is a
normal feature and I have the figures
with me for 1978, 1979 ang 1&80. Let
us take one hpspital—Safdarjung. In
July. 1978 there were 12 deaths and
number discharged was 217. In July,
1979 deaths: 13, gischarged 213. In
July, 1980, geaths: 11, discharged 123.
Likewise in other hospitals. There ig
nothing extraordinary here.
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SHRI B. SHANKARANAND: There
are various demandg of junior doctors
and they fee] that these demands can
be met by appointing 3 committee.
But when I am myself willing to sit
with the junior doctors and discuss
with them al] the problems, where is
the question of appointing a commit-
tee? I do not understand.
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SHRI B. SHANKARANAND: May
1 repeat it? When this Junior
Doctors Federation gave me notice, at
that time the resident joctors o»f All
India Medical Institute were on strike
and I was busy in solving their pro-
blems. Fortunately, the problems
were gpolved and the strike was called
off. During that period, this mnotice
wag given. I thought that gince the
junior doctors in the All India
Medical Institute were a part and
parcel of thig federation, when they
were convinced about their demands
being fulfilled the pther doctors also
woulq follow suit. But unfortunate-
ly, they did not follow suit and went
on strike. Even after they went on
strike, I sat with these junior doctors
three timeg and 1 spent a total of
about 68 to 7 hourg with them. Every
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time they met me they have said
that they were convinced, but when
they went away. I do not know what
happened; the strike js continuing!

Uniformity in Minimum Wages

+

*785. SHRI P. M. SAYEED:
SHRI B. V. DESAL

Will the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that he is
working on a proposal that there
should be uniformity in minimum
wages in all the industries through-
out the country;

(b) if so, whether any final decision
has been arrived at;

(¢) whether, under the proposal,
agricultural, rural and industrial
workers will also be covered;

(d) whether Government have also
considered the views and recommen-
dations of National Commission of
Labour in this regard;

(e) if so, whether the Central Gov-
ernment are also considering to take
the employers’ view into considera-
tion, and

(f) whether any legislation in this
regard is likely to be introduced dur-
ing the current year?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) to (fy, It was the
view of the National Commission gn
Labour that “national minimum wagesg
in the sense »f a uniform minimum
monetary remuneration for the coun-
try as a whole is neither feasible nor
desirable.” It has been the endea-
vour of Central Government to
reduce, through persuasion, dispari-
ties in the minimum wages fixed by
the various Governments, so as to
bring about uniformity to the extent
possible. No legislation jg contem-
plateg in thig regard.





